In the Court of Executive Magistrate, Anni, District Kullu, H.P.
Puran Chand .. Applicant.
Versus
General Public .. Respondent.
Subject.—Notice under section 13(3) of Birth & Death Registration Act, 1969.
Shri Puran Chand s/o Sh. Patras, Village Lambidhar, P.O. Nagan, Tehsil Anni, District
Kullu, H.P. has moved an application in the office of the undersigned accompanying with an

affidavit stating there in that the birth event (30-08-1966) has not been entered in the record of
Gram Panchayat at GP Anni.

Hence, the general public is hereby made aware through this notice that if any person or
relatives have any objections regarding entering birth event of the applicant born on
30-08-1966 in the Panchayat record of Gram Panchayat Namong, Phatti Franali, Tehsil Anni,
District Kullu, H.P. he/she/they may file his/her/their objection on or before 16-06-2025 before this
court. In case of non-filing of any objection, the ex-parte order will be passed.

Given under my seal and signature on this 23rd of April, 2025.
Seal. Sd/-

Executive Magistrate,
Anni, District Kullu (H.P.).

In the Court of Executive Magistrate, Anni, District Kullu, H.P.
Asha Devi .. Applicant.
Versus

General Public .. Respondent.
Subject.—Notice under section 13(3) of Birth & Death Registration Act, 1969.

Smt. Asha Devi d/o Rehmat Masih, r/o Village Jatanu, P.O. Deori, Tehsil Anni, District
Kullu, H.P. has moved an application in the office of the undersigned accompanying with an
affidavit stating that the birth event (11-06-1963) has not been entered in the record of Gram
Panchayat at GP Namong.

Hence, the general public is hereby made aware through this notice that if any person or
relatives have any objection regarding entering birth event of the applicant's daughter Miss Rashmi
born on 11-06-1963 in the Panchayat record of Gram Panchayat Namong, Phatti Franali, Tehsil
Anni, District Kullu, H.P. he/she/they may file his/her/their objection on or before 15-06-2025

before this court. In case of non-filing of any objection, the ex-parte order will be passed.

Given under my seal and signature on this 23rd of April, 2025.



Seal. Sd/-
Executive Magistrate,
Anni, District Kullu, H.P.

In the Court of Sh. Vikas Shukla, Marriage Officer-cum-Sub-Divisional
Magistrate, Kullu, District Kullu (H.P.)

1. Hyder Ali s/o Sh. Magbool Hussain, r/o Village and P.O. Mohal, Tehsil Bhunter,
Distt. Kullu (H.P.).

2. Meeta Devi d/o Sh. Jeet Ram, r/o Village Sharabai, P.O. and Tehsil Bhunter, District
Kullu . .Applicants.

Versus
General Public

Subject.—Proclamation for the registration of marriage under section 15 of Special Marriage
Act, 1954.

Hyder Ali and Meeta Devi have filed an application alongwith affidavits in the court of
undersigned under section 15 of Special Marriage Act, 1954 that they have solemnized their
marriage on 17-04-2025 and they are living as husband and wife since then, hence their marriage
may be registered under Act ibid.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or in writing before this
court on or before 17-05-2025. The objection’s received after 17-05-2025 will not be entertained
and marriage will be registered accordingly.

Issued today on 19-04-2025 under my hand and seal of the court.
Seal. VIKAS SHUKLA, HAS,

Marriage Officer-cum-Sub-Divisional Magistrate,
Kullu, District Kullu (H.P.).

In the Court of Sh. Vikas Shukla, Marriage Officer-cum-Sub-Divisional
Magistrate, Kullu, District Kullu (H.P.)

1. Rajesh Singh s/o Sh. Kewal Singh, r/o Trizanagar, P.O. Dhariwal, Tehsil and Distt.
Gurdaspur, Punjab.

2. Hema d/o Sh. Jagar Nath, r/o Village Chanaugi, P.O. Neoli, Tehsil & District Kullu,
(H.P.). . .Applicants.

Versus

General Public



Subject.—Proclamation for the registration of marriage under section 15 of Special Marriage
Act, 1954.

Rajesh Singh and Hema have filed an application alongwith affidavits in the court of
undersigned under section 15 of Special Marriage Act, 1954 that they have solemnized their
marriage on 16-04-2025 and they are living as husband and wife since then, hence their marriage
may be registered under Act ibid.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or in writing before this
court on or before 17-05-2025. The objection received after 17-05-2025 will not be entertained and
marriage will be registered accordingly.

Issued today on 19-04-2025 under my hand and seal of the court.
Seal. VIKAS SHUKLA, HAS,

Marriage Officer-cum-Sub-Divisional Magistrate,
Kullu, District Kullu (H.P.).

In the Court of Sh. Vikas Shukla, Marriage Officer-cum-Sub-Divisional
Magistrate, Kullu, District Kullu (H.P.)

1.  Mrs. Vishnu d/o Sh. Naresh Lama, r/o Village Sada Singh Wala, District Moga,
Punjab presently residing at Village Marhi, P.O. Naggar, Tehsil and Distt. Kullu, (H.P.).

2. Jagmeet Singh s/o Sh. Dhana Singh, r/o Village & P.O. Sada Singh Wala, District
Moga, Punjab presently residing at Village Marhi, P.O. Naggar, Tehsil and Distt. Kullu, (H.P.).

Versus
General Public

Subject.—Proclamation for the registration of marriage under section 15 of Special Marriage
Act, 1954.

Mrs. Vishnu and Jagmeet Singh have filed an application alongwith affidavits in the court
of undersigned under section 15 of Special Marriage Act, 1954 that they have solemnized their
marriage on 02-12-2021 and they are living as husband and wife since then, hence their marriage
may be registered under Act ibid.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or in writing before this
court on or before 21-05-2025. The objection received after 21-05-2025 will not be entertained and
marriage will be registered accordingly.

Issued today on 22-04-2025 under my hand and seal of the court.



Seal. VIKAS SHUKLA, HAS,
Marriage Officer-cum-Sub-Divisional Magistrate,
Kullu, District Kullu (H.P.).

In the Court of Sh. Vikas Shukla, Marriage Officer-cum-Sub-Divisional
Magistrate, Kullu, District Kullu (H.P.)

1. Akshit Vashisht s/o Sh. Govind Sharma, r/o Lower Dhalpur, P.O. Dhalpur, Tehsil and
Distt. Kullu, (H.P.).

2. Ekta Sharma d/o Sh. Ram Asra Sharma, r/o Ward No. 4, Village and P.O. Joh, Tehsil
Amb, Distt. Una, (H.P.).

Versus
General Public

Subject.—Proclamation for the registration of marriage under section 15 of Special Marriage
Act, 1954.

Akshit Vashisht and Ekta Sharma have filed an application alongwith affidavits in the court
of undersigned under section 15 of Special Marriage Act, 1954 that they have solemnized their
marriage on 20-04-2025 and they are living as husband and wife since then, hence their marriage
may be registered under Act ibid.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or writing before this
court on or before 28-05-2025. The objection received after 28-05-2025 will not be entertained and
marriage will be registered accordingly.

Issued today on 28-04-2025 under my hand and seal of the court.
Seal. VIKAS SHUKLA, HAS,

Marriage Officer-cum-Sub-Divisional Magistrate,
Kullu, District Kullu (H.P.).

Before the District Registrar (Marriages)-cum-Additional Deputy Commissioner Kullu,
District Kullu (H.P.)

1. Sh. Yugal Kishor s/o Sh. Anup Ram, r/o Village Chong, P.O. Jullugran, Sub-Tehsil
Jari, District Kullu, H.P.

2. Smt. Sonali Sharma d/o Sh. Jog Raj, r/o V.P.O. Jallugran, Sub-Tehsil Jari, District
Kullu, H.P.

Versus



General Public

Subject.—Regarding Registration of Marriage u/s 8(3) of the H.P. Registration of Marriage Act,
1996.

Sh. Yugal Kishor s/o Sh. Anup Ram, r/o Village Chong, P.O. Jullugran, Sub-Tehsil Jari,
District Kullu, H.P. & Smt. Sonali Sharma d/o Sh. Jog Raj, r/o V.P.O. Jallugran, Sub-Tehsil Jari,
District Kullu, H.P. have filed an application along with the affidavits in the office of undersigned
stating therein that they have solemnized their marriage on 06-12-2024, but marriage has not been
found entered in the records of Registrar of Marriage, Gram Panchayat Chong in Tehsil Jari,
District Kullu, H.P.

Therefore, objections are hereby invited from the general public through this notice, that if
anyone has any objection regarding the registration of this marriage, they can file their objection
personally or in writing before the court of the undersigned within 30 days from the publication of
this notice.

Issued under my hand and seal of the court today on 26th April, 2025.

Sd/-

Seal. (ASHWANI KUMAR),
District Registrar (Marriages)-cum-ADC

Kullu, District Kullu (H.P.).
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